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ir Central Administrative Tribunal

Princpal Bench: New Delhi

O.A. No. 2981/2OOz

New Delhi this the lSth clay of November, 2OOz

Eon'ble Dr. A. Vedvalli, Ietrer (J)

Hriday Ram,
Slo Shri Ram Newal,
R/o The Mattager, Govt. of India Press,
Press Canteen, Ring Road,
New Delhi. Appl icaut

(By Arlvoeate: Shri U. Srivastava)

Versus

The Union of India, througlr

1 The Secretary Ministry of Urban Developnrent
Govt. of India, Nirman Bhawan'
New Delhi.

The Manager, Govt. of India Press,
Ring Roarl, MaYaPuri,New Delhi.

TIre Secretary (Canteeu),
Govt. of Itrdia Press,
Ring Road, New Dellri. ResLrondeuts

ORDER (Oral )

Heard

2, The appliaant, Hriday B&m, is aggrieved by

tlre ifnpugned order rlated 30.4 .2oo2 (Antrexure A-1)

issued by the respondents. He has filed the present

OA clairning the f ol lowing rel ief s:

"In the facts and circumstances mentioned in
the aliove paras i t i s theref ore most
respectf ul ly prayecl that the Hon'ble
Tribunal may be greciously pleased to pass
an order:

a) To quash and setting aside the
inrpugnecl orders i ssued bY tlre
respondente by vide their order No.
C-18013/2/98-Yis. / (30-V) dated
30.4.2002, by which the respondents
frave re jected the c laim of tlre
appt icant f or regularisatiotl in
services aud thereafter:

b) Directing the respondents to consider
the case of the aPPl icant for
regularisation against the vacancy with
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in the sanctionerl strength of 9

employees &s tlie atlplicant has reached
in the zone of consideratiou with tlre
consequentlal benef its alternatively;

To clirect the resporrdents to collsider
the c&se of the ePPl icant for the
grant of tentporary status and f or
extens iou of the benef its crf DOPT
instructions dated 7.6.88 read with
DOPT instructions dated 10.9.93 in
accordance with the relevant rulee and
instructions on the suLrject.

To allow the Present OA of the
appl icant with al l other cc,nsequential
benefits and costs.

other f it aud ProPer relief nray
be granted. "
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3. When the niatter was taketr up tor adrrissiou

today, learnecl counsel f or the appl icant, Sht'i U'

Srivastava, subrrittecl t[at as Itienti6ned i1 Para 4.8 of

the OA, a post has fallen vacant due to the death of

shri Deep Charrcl after ttre said irrpugned order was

passerl on 24 .7 .2OO2 and that he can be cons idered

against tlre saicl v&c&ncy. He also eubmits tfiat tfie

appl ir:ant has submitted a representat ion to the

responclents irr this counectiou (Annexure A-13) after

the rleath of Shr i Deep Chand and that the said

repl-eserltation is still pencliug and still not beeti

clisposeri of as on date. He also submits that [e will

be satisfieri if tlre OA is disposed of witft direction

to the responclents to d i spose of the said

represelltation withitr a particular tirne fratrre to be

fixed by the Court.

4, On a consideration of the matter, the

being clisposecl of at tlre adnrission stage itself

the following directions:
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$te resPondents are rlirected to

exarrinetlreaforesaitlrepresentatiotr

submitted by the applicant treating

the grounds raisecl in the present OA

also as adclitional grounds in the

1 ight of the relevant ruIes 
'

instructions o ancl iudicial

protloullcelnellts on the subject and

cI i spose of tlre same w i th a deta i I ed

ancl speaking orcler in accordance with

I aw uncle r i nt i mat i on to the app I i cant

witlrin two rnoutlrs from the clate of

receiPt of a coPY of this Order'

b) If any grievance survives thereafter'

the appticant is granted liberty to

approach this Tribuual again in fresh

original Erroceeclings, if so advised'

in accorclance with law.

5. OA is disPosed of aa above

6.Registryisdirectecltosenrlacopyoftlris

OA alongwith a copy of this orcler Lo the Respondents'

A aVV.)
(Dr. A. Vedavaf I i )

Member (J)
*Mittal*


